Sec. 2) THE GAZETTE OF INDIA EXTRAORDINARY )

STATEMENT OF OBJECTS AND REASONS

The Constitution of India was adopted by the Constituent Assembly
in English. A Hindi translation of the Constitution, signed hy the
members of the Constituent Assembly, was also published in 1850 under
the authority of the President of the Constituent Assembly in accord-
ance with a resolution adopted by that Assembly.

2. There has been a general demand for the publication of an authari-
tative text of the Constitution in Hindi incorporating therein all’ the
subsequent amendments. It is also imperative to have an authoritative
text of the Constitution for facilitating its use in the legal process.
Any Hindi version of the Constitution should not only conform to the
Hindi translation published by the Constituent Assembly, but should also
be in conformity with the language, style and terminology adopted in the
authoritative texts of Central Acts in Hindi. It is, therefore, proposed o
amend the Constitution so as to empower the President of India to publish
under his authority the translation of the Constitution in Hindi signed by
the members of the Constituent Assembly with such modifications as may
be necessary to bring it in conformity with the language, style and ter-

,minology adopted in the authoritative texts of Central Acts in the Hindi
language. The President would also be autherised to publish the trans-
lation in Hindi of every amendment of the Constitution made in English,

3. The Bill seeks to achieve the aforesald objeots.
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